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FINANCIAL EXPRESS

R ' FORM A
“Zy BF UTILITIES LIMITED IDFC FIRST Bank Limited = [=IJeuepiey  PUBLIC ANNOUNCENENT |
KALYAMI  Tg|' 1 7719004777 Email - secretarial@bfutilities. com  Website : www. bfutilities.com FPED {Insolvency Resolution Process for Comorale Persons) Regulations, 2016)
CIN : L6S110TN2014PLCOITTSZ FOR THE ATTENTION OF THE CREDITORS OF METALIND PRIVATE LIMITED
Extract of Statement of Unudited Consolidated Financial Results for the Quarter ended 30 June, 2025, ?ﬁ”“‘;ﬁ*i‘l E;f;%[‘gw Tﬂwgr_ﬁﬁll;;;gﬂ;hggarnﬂwm Road, Chelpet, Chennai- 60031, RELEVANT PARTICULARS
(% in Lakhs) oyt 41 1. |Mama of corporate deblor METALIND PRIVATE LIMITED
CQuarter Ended| Quarter Ended | Year Ended ice pr sect B SE 5 3 B LONS ; ; 2. |Cate of incorporation of corporate  (30lh September 1959
;"ﬁ- Particulars 30 June, 2025| 30" June, 2024 31" March, 2025 Azzats sment of Security Intarast 2 dabitor
. P : : N reds : 3. [Autharity under which ¢ tz. |Registrar of Companies, Pat
. Unandited u"f”dﬂed fugitan The following bomowers and co-borrowers availed the below menboned secured oans from IDFC FIRST Bank ,j:hm |§ iﬁmégu :Tg?sﬁmd T PRSI
1 |Total Income from operations _ 21,157.13 19,745.36 | 83,683.50 Limited {erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as 4 [Corporale Ideniily No. | Limited | UZB999BR1558P TC045625
4 E‘:;:}Mﬁ“ Woaayjor the. peniad thelom: tcandg exeeplional — O | —— IDFC FIRST Bank Limited) The loans of the below-mentioned borowers and co- bomowsrs have besn Liakility Identication Mo. of corporate
V. ot il it ad by the morigage of their respective properties, As thdy have failed to adhers to the terms and debitor
59 | Mat Profit / (Loss) for the pariod before tax (afler exceptional S - : ey - -
ems) 13 988 56 1077937 | 45.084.78 conditions of the respeciive loan agresments and had becoms imegular, their foan were dassified as NPA as % ":"g:gi"ss‘l ‘;Lﬁ";i rﬁ‘—'ﬁﬁ’? iﬁm E:;g E.‘hr;”'lii_iaw;f;gz 4 Krsona Hagar, Dumra,
4 |Met Profit § {Loss) for the period after tax (after exceptional par the BBl gusdelings. Amounts dua by them to IDFG FIRST Bank Limited (arstwhile Capital First Limited, ﬂuh[-:-? SHRL | -y R e i |
items} 0, 658.96 7.937.m 33,784.74 amalgamated with [DFC Bank Limited and presently known as IDFC FIRST Bank Limited) are menboned 6. |Inscivency commencement date m | 12th Decembar 2025 (Date of Order by Honble
5 | Total Comprehensive income for the penod [Comprising Profit/ as per respactive notices issued more particularly described in the following table and further interest on the respect of comporate debfor MCLT kolkata Bench)
{Loss) for the period (after lax) and other Comprehensive said amounts shall also be applicable and he same wil he charged as per confractual rate with effest from 15th Decamber 2025 (Date of receipt of the
Income {after tax)] 9,659.07 7.939.74 | 3370980 ooy respictivi ks order by IRP) - Sinoe the order was received by
6 |Equity Share Capital 1,863.38 186338 |  1,883.38 ' e 00 Ih Lincamuier. 2120, B iachyanay
7 | other Equity 18.272.04 B Loan Type of Section 13 (2) Outstanding amount as Commencement Dete (F20) shall be considered
B |Eaming Per Share (of Rs, §/- aach - nol annualised) No. Account No. Loan Motice Date per Section 13 (2) Notice g;g'ﬁﬁ Liecsmber 20125 and ook Jrom 12 Deceimbee
Basic: 10.18 9.82 3885 1 28445559 LOAN AGAINST PROPERTY|  31.10.2025 13.88.973.30/- 7. [Estimaled dale of closure of| 134 Juns 2025 (180 days from 15t December
U 104 i +0:89 NAME OF BORROWERS AND CO-BORROWERS ; 1. APURBA ROY 2. RAKHI ROY insolvency resolution process|2025)
Mote : The above is an extract of the detailed format of Quarterly Unaudited Financial Results filed with the Stock PROPERTY ADDRESS : ALL THE PIECE AND PARCELOF ONE LAND MEASURING 3 KATHAS & 8. | Mame and ragiakrabon nurmber of the | Name ; Jishree .K'w“”
Exchanges under Regulations 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, CHHATKS. GUT DF TOTAL LAND 90 DECIMAL. APPERTAINING TG R.5. PLOT NO. 346772 INSCVency F'fﬂfﬂﬂﬁ-lﬂﬁa‘ acling as HEQ'fVﬂtm“ Mo, ¢ ; ,
2015, The full format of the Quarterly Uaudited Financial Results are available on www.nseindia com, : ' e ot interim resslulion prc'fEE_E[':"'!al 1eay IIT'A-I:IEIE.'IF-M}.214.';D22-2D23-1¢ﬂ?ﬁ
wyw. bseindia.com and on the Company website www.biutilities.com. CORRESPONDING TO LR, PLOT NOS. 518, RECORDED UNDER R.S.KHATIAN NO. 2800, el oo Al it B e e el ]
P I, 4 u ) idaw
For BF Utilities Limited CORRESPONDING TO LLR. KHATIAN NO. 188 {OLD) & 1331 (NEW), R.S. BHEET NO. 10, J.L. NO.3, :f::;.:'ﬁ;m sional, as ragls Fnhm@am;. Kolkata - 700083: West Bangd
B S Mitkari SITUATED WITHIN MOUZA BINNAGURI, PARGANA BAIKUNTHAPUR, WITHIN THE JURISDICTION OF Email : caljaishresg@igmail com
Place : Pune Whote-Time Director POLICE STATION BEHAKTINAGAR, DISTRICT OF JALPAIGURI, WEST BENGAL-T35135, AND BOUNDED 10 | Address and e-mall 1o be used for |2nd Floor, Flal Mo, 7, Vinayvaka Aparimenis,
Date : 16 December, 2025 OIN : 03632540 AS:- EAST: LAND OF LAKHAN ROY, EAST: 60' WIDE ROAD, NORTH: 12' WIDE KUTCHA ROAD comespondance with the interim l:z;. Karunarnn'yelzn I‘Ehat .E:IE'?SEI Efae-rsiadﬁe.s:pur
SOUTH: LAND OF MAYA DEVI asolution professional GUNGE ared). Kolkata - i fial
— ? ) = r RS Email ; cirp.metalind@omail.com
You are hereby called upar to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First 7 (ot daits Tor submission o elaima: 1391k Decamber 2025
Limited, amalgamated with |[DFC Bank Limited and presently known as IDFC FIRST Bank | 12.|Classes of crediors, if any, under |Not applicable
Limited) as per the defails shown In the above table with contracted rate of inlerest thereupon from clausae (b of subssaction {B4) of
their respective dates and other costs, charges etc. within 80 days from the date of this publication, section 21, ascerianed by e inferim
electrunics failing which the undersigned shall be constraingd lo inibale proceadings, under Section 13 (4] and = EWM'U': 'I*:"E’TEI'EE":"HIL : - ioabi
saction 14 of the SARFAES| Act, against the morigaged properties mentioned hersinabove to realize ' idﬂﬁi:& r:iﬂ;:?cgs flﬁiﬁmﬁ ol Bpplicatis
bazaar the amount due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with Biirasar i ol shetris i welade
COm IDFC Bank Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited | Three names for each class)
GHG ELECTR“HICS LIMITED under Section 13 (13) of the said Act from lransferring the sald secured assels either by way of 14.[{a) Rebevant Fams and Wb link: hilps /it gov.inenhomeldownloads
saleflease or otherwise. Sdl- Authorized Officer (b) Details of H'F-‘t_?ﬂriled Physical Address : Not applicable
(Formedy inown-as LINE Eaciontes Fruale Linived) Date :17.122025  IDFC FIRST Bank Limited (srstwhile Capital First Limited, amalgamated with L sl e
Registered and Corporate Office: Unit No. 415, Hubtown Solaris, N.5. Phadke Marg, Andheri (East), Place : WEST BENGAL IDFC Bank Limitad and prasently known as IDFC FIRST Bank Limitad) Nofice is hereby given that the Natonal Company Law Tribunal has ordered the commencement
[ - 4000& : h 401 7 of @ Corporate Insolvency Resciulion Process of tha Matalnd Prwata Limiled an 12h Decsmbes
Mumbal - 400089, Maharashira, India; Telephone: +91 22 3123 6588, , el ; e i :
E-mail: compliance@electronicsbazaar.com; Website: www.electronicsbazaar.com ﬁ;ﬁﬁgﬁtﬁ bi;ﬁ:gé:";ué;ﬁm" 2025 (Date of receipt of Order by Intznm Resolution
: ?I’ F'_" I - -I d 4. FL i 1 =
Gorporate identity Number; Lice0uMENBELCIENTS The craditars of Melalind Privale Limited., are hereby callad upon o submif {heir claims with
PDSTAL BALLUT ND’T'C E proof on or before 201h December 2025 to the intesim resolution professional at the: address
mentianed ggainst entry No, 10,
Members of GNG Electronics Limited (the “Company”) are hereby informed that pursuant to Section 108 The fnancial creditors Eﬂﬂ"_EULﬂﬂil their ciaims with proof by alsctranic maans anly. All other
and 110 and other applicable provisions, if any, of the Companies Act, 2013, read with the Companies creditors may sqult1he claims with proaf in parson, by post or by electronic means
{Management and Administration) Rules, 2014 {including any statutory madification or re-enactment thereof ’_’* financial 'ETE‘?-'D’ ealongng tf a class, &3 listed EEH'"_H_"'IE eniry No. 12, shall indicate is
for the time being in forca) and SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, ulﬂlEEH:-l E:l‘l;-l'ﬂrlzﬁd FEIF':'E;E"}H-*-'E fram among h; $rl‘=‘a lnal:-il'-'ﬂn:',r prmsrasr::as IsIEF-:I a!;la::nplsl
Secretarial Standard-2 (55-2) issued by the Institute of Company Secretaries of India and pursuant to MCA, iﬂt‘}' S I':'{m e R itttk ct.asarmm nnI:.:resenl %]
circulars and othar applicable laws and regulations, the Company has completed dispatch of Postal Ballot § ) i W ZONAL OFFIC E, KOLKATA NORTH Submission of false or misleading proafs of claim shal aftract penallies, .
MNotice dated 12th December, 2025 only through electronic mode to the members whose email addresses are Eigﬂd aﬂi l“[llﬂ“ Bﬂ"L Indian Bank Building, G D - 377- 378, 2nd Floor, Sector - 3, Salt Lake _ Sk
registerad with the Company/Depositories and whose name is recorded in the Register of Members of the = - ; ; e L ' et Ri:ﬂ?falsﬁpmﬁ} K'.H.nnafr:
Company or in the Register of Beneficial Owners maintained by the Depositories as on Friday, werreTare £y ALLAHABAD KOLKATA - 700106, E-mail : zokolkatanorth@indianbank.co.in il Mm':l'i;::@;;ﬁ:;;
12th December, 2025 being the cut-off date, seeking approval of members on the following resolutions. ocC o OTIC Date - 17 42,9025 881 Reg No. - BBNIPA-D02AP-N121412022-2023/14076
LOCKER BREAK OPEN NOTICE : ik ! ] :
Sr.No. Agenda ltem Place - Kolkata futhorization for Assignment i valid ol 30th Jine 2026
: = . 3 : Policy Motice is- issued o the following Locker Halders of Indian Bank of the following Branches, who have neither paid

1 To apprave lhe alignment and ratification of Electronics Bazaar Employees Stock Option the due locker rent nor responded to various reminders sent by the Bank,
guhe:l'ng - EDE; as per SEB| (Share Based Employee Benefit and Sweat Equity) The below menticned Locker Holders are hereby notified that f the locker rentals be not paid within 15 days from the date ~$§

egulations, 20 of publication of this notce, the Bank will be constrained to drill open the lockers, :

2 To approve the extension of grant to the eligible employees of the Subsidiary Company(ies), Please note that the contents of the lacker, if any, would be sold and proceeds would be appropriated towards the locker {47 Ixnia
Associale Company, in India or outside India, Holding Company of tha Company under rent of arrears & lowards the cost of breaking of the locker and Bank would procead legally against the locker holders for E!]I-:'.'.'}T
Elecironics Bazaar Employees Stock Oplion Scheme - 2024 the recovery of the remaining arrears, z

3 Approval for material related party transaction(s) with Electronics Bazaar FZC, a Subsidiary sl. > Details of |Locker amear
of Company under Section 188 of the Companies Act, 2013 and Regulation 23 of the SEBI No Srangh:yams Name.or The Lovkerirers | S Al o, Aniount gF | maint
LODR, 2015 1, BARUN KUMAR NANDY goi180a237 | 12734, | 01.07.2020

4 Appraval for material related party transaction(s) between Electronics Bazaar FZC, a 9 PRADIP KUMAR JAJODIA 9012605202 12734/~ 01.07.2020
Subsidiary of Company and Bright Waorld Technologies INC, a wholly owned subsidiary of - :

Electronics Bazaar FZC under Section 188 of the Companies Act, 2013 and Regulation 23 of RAKESH TIWARY S911887242 127341 01.07.2020
the SEBILODR, 2015 4 SHIV RATAN JHANWAR 8911854249 14459/~ | 01.07.2021
The Company has engaged Bigshare Services Private Limited ("Bigshare”) to provide the remote e-voting 3. KIRAN MEHATA 0011854329 17209/ 10.09.2019
facility to its Members for the Postal Ballot. The remote e-voting period will commence on Wednesday, & BIMAL CHAND DHAMDHIA G511 881452 PABREA/- 01 072009 T“E
17th December, 2025 at 9:00 a.m. (IST) and end on Thursday, 15th January, 2026 at 500 p.m. {(I5T) 7 - =TT
Thereafter, the remote e-voting module will be disabled by Bigshare. Voting rights of members will be in EHASNAH RS SN 2OHARIT0 s, 27512008
proportion to the shares held by them in the pald-up equity share capital of the Company as on the cut-off 8 MAYA DEVI KAREL 9811892105 | 25679 | 01.07.2010 BIGEEST
date. Communication of assent or dissent of members should ba only through the remote e-voting system. g K L BENGAMI 6911891928 28376/- 01 .07.2007
Datailed procedures for e-voling has been mentioned in the Notice, Once vote on the resolution is cast by the S = =
member, the same cannot be changed. 10. SHYAMLAL DAGA S011883032 28326/ 11.07.2007 nPITnl
The Members may also note that the Postal Ballot Notice is also available an the website of the Company at (L INDIAN BANK HAMAWATAR AGARWAL 9911815325 17909/ 01.07.2017
www. slectronicsbazaar.com. stock exchanges (BSE & MSE) and on the website of Bigshare at 12| BURRA BAZAR RAMWATAR AGARWAL 5611817058 | 17909~ | o1.07.2017 NE AN
lvate. bigsharsaniine com 13| (416) BRANCH RADHESHYAM AGARWAL | 9911783286 | 17908~ | 01.07.2017
The E-Daa_'d of Directors n.rth& Company hg'-.ra appointed hMi's, Hlshant Ea;a! & A.sgncuates. Practicing Company — ANIMA SARKAR G011809772 28306/ 01.07.2007
Secrataries as the Scrutinizer for conducting the remaole e-voting process infair and transparent manner, ——
The results of e-voting will be announced on or before Saturday, 17th January, 2026, and will be displayed on Lz TMEOH SUMATCLLUNGA i Sllinal = it
the Company's website at www,electronicsbazaar.com and will be simultansously be communicated to the 16, KISHAN KUMAR SHARMA 11778408 i LT K" ﬂWl[nEE
Stock Exchanges. 17 KK MUSTAFA &911858394 26325/ 01.07.2007
In case of any queries, you may refer the Frequently Asked Questions {'FAQs") and i-Vote e-Voting module 18, ARLN AGARVAL 8911808600 167B5/- 01.07 2017
available at Ivole.bigshareoniine.com, under download section of Bigshare or you can contact them
temail: mote@bigshareoniine.com or Contact Mo.; 1800 22 54 22) or contact Ms. Santa Vishwakarma, 1% SRHRAVAN. BUMAR SR S IERa e el 0107217
Company Secretary & Compliance Officer of the Company at the Registered Office situated at Unit No 415, 20. JYOTI SARROF 8911788229 17809/~ | 01,07.2017
Hubtown Solaris N.3. Phadke Marg, Andheri (East), Mumbai- 400089, E-mail ID ai 21 SUNIL PODDAR 9912039787 | 90161/ 16 12 1999
compliance@electronicsbazaar.com or Contact No.: 022-31236588
22, PREM LATA PODDAR S911886867 170 01,07 2017
The Members are requested to carefully read the instructions contained in the Motice.
For GNG Electronics Limited 23 KANCHAN DEVI PODDAR 0011886689 27499/ 01.07 2008
ar BCIFOMECS Limite
f 2E326¢- A1
Sdl- 24 RAMESH KUMAR 2811878555 Q8.01. 2007 '& FIHA NC’AL EKPR ESS
Place : Mumbai Sarita Vishwakarma 23 SLLIAN SINGHAMIA o011855699 16184/ 01.07.2018 Road to Lead
Date : 16th December, 2025 Company Secretary & Compliance Officer Date : 17.12.2025, Place : Kolkata Authorised Officer, Indian Bank

.conbinued frorm pravioss page

3} Allocation to Non-Institutional Investors NIl 2 Category (More than < 1.000,000i-) |After Technical Rejections]; The Basis of Allotment 1o Other than Individual . . Surplus/Deficit
Invesiors io Non-Instilufional Investors NIl 2 Category, who hawe bid at Izsue Price of T 118.00 per equity shares or above, was inalized in consultation with BSE. The category H:hz:igdhamr? M;E-{um % to Tushhla:i:!: g:,smw % of N:ﬁg:ﬂ?ﬂg? Ratio Tu;:;:;”g' P “
was subscribad by 7.71 tmas i.e., for 46.26 000 shares. Tha total number of shares allofted in this category is 6,00,000 Equty Shares to 166 succassful applicants. The (Categary wise) racaived total in this category total per Applicant allotted
category wise defails of the Bass of Alloiment are as under;
3,57 800 1 100.00 357,600 100,00 3,57 600 1:1 3,57 600 a
ar. No. of Shares Number of % to Total No. of Shares % to No. of Equity Shares Ratio of Total No.
No applied for applications | Total aﬁpﬁad in Total allocated! allotted allottees to of shares Total 1 100.00 3,57,600 100.00 3,57,600 3,57.600 0
{mgu? Wise) il AALh CATApOLY pREApHR S alb::rﬂnd The Board of Directors of the Company at s meeting held on December 16, 2025 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
1. 8,600 410 94.91 39,386,000 B5.06 | 3,600 79:205 5,68,800 Exchange viz. BSE and has authorized the corporata action for issue of the Equity Shares 1o varlous successful applicants. The CAN-cum-alolment advices andior notices wil
7 10.800 1 0.23 10,800 0.23 1600 0:0 0 forward to the email id's and address of the Applicants as registered with the deposifonias / as filled in the application form onor before December 17, 2025, Further, the
' ' . I,. insiructions to SeffCerified Syndicate Banks for unblocking the amount will process on or prior fo December 17, 2025. In case the same is not receved within ten days,
3 12,004 4 0.83 48,000 1.04 3,600 12 7200 investars may contact at the address given below, The Equity Shares allocated fo successtul applicants are being credited to their beneficiany acoounts subject 1o validation of
4 13.200 1 0.69 30 500 0.86 1 600 19 3 B00 the: account details with the depositories concernad. The Company |5 taking steps fo get the Equity Shares admitted for trading on the BSE SME within Four working days from
e : : . . the date of the ciosure of the lssue.
5. 15,600 2 | 046 31,200 06T | 3604 1:2 3,600 Naote: All capitaized tlerms used and not defined harein shall have the respactive meanings assignad 1o them in the Prozpecius dated December 16, 2025 {*Prospectus”) filed
6. 18,000 1 | 023 18,000 0,39 | 3,600 00 0 with Registrar of Companies, Dedhi.
T. 14 200 2 0.46 38,400 0.83 3,600 1 3,600 INVESTORS PLEASE NOTE
5. 20400 ! 0.2 <0410 D44 =500 LA J l The details of the allotment made would also be hosted on the websie of the Registrar to the issue, Bigshare Services Private Limited a2t waw bigshareaniing.com All future
8. 21,600 1 | 023 21,600 47 | 3,600 0:0 0 | comespandence in this regard may kindly be addressed fo the Registrar to the Issus queting full name of the First/ Sole applicants, serial number of the Bid cum Application
10. 27 £00 7 046 55,200 119 3,600 1:7 1 600 Form, number of shares applied for and Bank Branch whare the application had been lodged and payment details at the address of the Registrar given below:
11 36,000 1 0.23 36,000 0.78 3600 0:0 1]
BIGSHARE SERVICES PRIVATE LIMITED
12 45 600 1 023 45,600 054 3600 00 1] h . :
e P 1 i i e TE i 2 Dffice No. S6-2, 6" Floor, Pinnacle Business Park, Next to Ahura Centre,
y % 000 . T 96,000 03 2600 : 0 . Mahakali Caves Road, hnd!wer1 East: Mumbai - 400 093, Maharashtra, India
1 144,000 1 07 144,000 2 11 3,600 P ] Tel: 022 - EIEE?.- 8200 E-m;.aul.. ipo@ bmsharennlme.pnm
16.| 7,200 share will be allotted to 2 unsuccessful allotees in ratio of 2:9 29 7,200 Investor grievance E'“‘a"? investor@bigshareonline.com
7, H?#EIEI Additional share will be allotted to successful allotees from Srno. 1 1o 16 = 2400 shares in rafic of 2,166 2-166 2400 Website: Wﬂ,t}lgﬂhﬂfﬂﬂﬂ“ﬂﬂ-ﬂﬂm Contact Person: Mr. "'flﬂﬂ}'&lh Morbale
Total 432 100.00 4626000 100.00 | 6,00,000 SEBI Registration No.: INRO0OO01385
4) Allocation to QIBs excluding Anchor Investors (After Technical Rejections): The Basis of Allatment to Q|Bs, wha have bid al lssue Price of ¥ 118.00 per equity shares : g
ar above, was finalized in consultation with BSE. The cateqory was subscribed by 10,92 tmes |.e. for 1,28,07 200 shares the total number of shares aflotted in this category is For Pajson Agro India limited
11,82 000 Equity Shares to 10 successful applicants. The category wise defails of the Basis of Allotmant are as under; On behalf of the Board of Directors
Sdl-
Category FI'SIBANK'S MF'S IC°S NBFC'S AlF FPCIFIl Others Total Mr. Aayush Jain
t Date: December 16, 2025 Chairman and Manaaing Director
QlB - . - ¥ 85,600 1,96 800 2.18 8600 - 11,682,000 Place: Delhi DIN: 09323640

5) Allocation to Anchor Investors (After Technical Rejections & Withdrawal): The Comgpany in consultation with tha BRLM has allotted 17,72 400 Equity Sharas to 12 THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE
Anchor Irvestors at Anchor Investor [ss0e Price of 118,00 per equity shares in accordance with the SEBI TR Regulations. The calegory wise details ofthe Basis of Allotment BUSINESS PROSPECTS OF PAJSON AGRO INDIA LIMITED.

areasunder;
Catego EISIBANKS ME'S Ics NBEC'S AlE EPIERC Others Total Pajsan Agro India Limited is proposing, subject lo market conditions, pubsc issus of its aquity shares and has filed the Prospectus with the Registrar of Companies, Delhl. The
i Progpecius is available on the website of SEBI at www.sabigovin, the website of the Book Running Lead Manager al www.shcapd.com wabsite of the BSE at
Arvchios < 3 R 3 40800 14 61 600 7. r 17.72.400 wanw beeindiz.com and website of [ssuer Company 2t htfpsiipaizonagro.comy . Investors should note that investment in Equity Shares involves a high degree of rizk. For
ey Arri sy detads, investors shalf referto and rely on the Prospectus imcluding the sechion titted "Risk Factors” beginning on page 34 of the Prospectus, which has been filed with ROC. The

6) Allocation to Market Maker [After Technical Rejections): Tha Basis of Allotmant to Market Makr, who have bid at |ssue Price of ¥ 118.00 per equily shares or abave,  Eduity Shares have not been and will nol be regsstered under the US Securities Act (the "Securities Act’) or any stale securibes law in Uniled Stales and may not be Issued or

was finalized In consultation with BSE, The category was subscribed by 1.00 time i.e., for 357,600 shares the total number of shares allotied in this category is 3,57 600 Equity 50/ within the United States or la, or for the account ar benefit of, "U.5, persons” (as defined in the Regulation S under the Securilies Act), except pursuant 1 an exemplion
Shares. Tha category wise details of the Basis of Allotmant are as under; from; or in a transaction not subject to the registration requirements of the Securities Actof 1933
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